F. No. 15-26/CESTAT/CPIO/ND/2020
Customs, Excise and Service Tax Appellate Tribunal
West Block No. 2, R.K. Puram, New Delhi-110 066

CPIO ID No. 15-26/2020

Subject: Information sought under RTI Act, 2005.
Sir/Madam,

Please refer to RTI application of Shri/Smt. TJS Chawla (No. NIL dated
03.06.2020 (F.No.DOREV/R/X/20/00104/2)dated 07.07.2020 received from
U.S./CPIO Ministry of Finance Department of Revenue in this office on
27.05.2020) under RTI Act 2005, the information received from Admnistration
containing 01 page is enclosed herewith for your reference please.

Therefore, you are requested to please acknowledge the receipt and
deposit Rs.Nil (@ 2/- per page) to this Tribunal by cash or DD in favour of
Accounts Officer, CESTAT, New Delhi.

Note:

1. RTI application’s replies which are related to outer benches may be
gathered form there by filing RTI applications there directly, for facilitation,
CPIOs are nominated at all outer benches separately.

2. If aggrieved, you may file an appeal under section 19 of RTI Act
within thirty days before Hon’ble First Appellate Authority, CESTAT New Delhi.

CPIO
"CESTAT, New Delhi
Dated:05.08.2020

To,

Sh. TJS Chawla
H.No.16/372-1,Pyare Lal Road,
Karol Bagh, Anand Parbat, New Delhi-110005.

Copy to:  Sh.Bhowmick,
U.S.to the Govt. of India
M/o Finance, D/o Revenue,
North Block, New Delhi-110004
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F. No. 33/RTI/Misc./CESTAT-ND/Admn.2016- Vol Il
AT e AT, AfEEe -3, THEIE, FERwelles
CUSTOMS EXCISE & SERVICE TAX APPELLATE TRIBUNAL
West Block No. 2, R.K. Puram, New Delhi - 110 066

Dated; 31.7.2020
1.D. No. 15-26/2020

ADMINISTRATION SECTION

Sub: Information sought under Right to Information Act, 2005

With reference to the RT1 application received from Sh./Smt. TJS Chawla (No.
NIL dated 3.6.2020) Ref. (F. No. DOREV/R/X/20/00104/2 dated 7.7.2020) received
by transfer from Under Secretary Ad.1C letter dated 23.7.2020 in CPIO 1.D. No. 15-
26/2020 (CESTAT), the information sought by the applicant under RTI Act 2005.

In this regard, the point-wise replies are as under:-

Point 1- No such case has been filed against CESTAT so far.

Point 2 to 6- Since no such case has been filed against CESTAT, thus, the
information sought is not available.

L

(77
(Assistani Registrar)
CESTAT New Delhi

To
CPIO/Accounts Officer, CESTAT, New Delhi






F. No. 15-26 /CESTAT/CPIO-ND/2020 j‘)
Customs, Excise and Service Tax Appellate Tribunal ’

West Block No. 2, R.K. Puram, New Delhi-110 066

CPIO ID No. 15-26/2020

Subject: Information sought under RTI Act, 2005.
Sir/Madam,

Please refer to RTI application of Sh./Smt.TJS Chawla (No. NIL dated
03.06.2020 (F.No.DOREV/R/X/20/00104/2)dated 07.07.2020 received from
U.S./CPIO Ministry of Finance Department of Revenue in this office on
23.07.2020, under RTI Act 2005 (copy enclosed) wherein certain information is
sought as mentioned therein is related to your section.

Therefore, in terms of the provisions of Section 6(3) & 5(4) read with Section
5(5) of RTI Act 2005 the RTI application CPIO ID No. 15-26/2020 (CESTAT) is
forwarded herewith to you as CPIO under section 5(4), with request to provide the
correct and Para wise information/inspection on or before 17.08.2020 directly to the
applicant as permissible under the RTI Act & DOP & T. O.Ms within the stipulated
time, failing which, as CPIO under section 5(4), you will be responsible for
delay/denial and penalty if any, under section 20 of RTI Act. Further requested to
follow OM No.12/31/2013-IR dated; 12.02.2013 circulated on 23.05.2013 and O.M.
No. 1/18/2011-IR dated 16.09.2011.

Note:-

1. If the information is not available with your section and you, if have
knowledge, please reply from where it may be retrieved, without delay within 05
days.

2. RTI application’s replies which are related to outer benches may be gathered
form there by filing RTI applications there directly, for facilitation, CPIOs are
nominated at all outer benches separately.

3. Provide the requisite information, directly to the applicant or to the RTI
section, if not claiming any exemption, subject to the provisions of the Act and
the rules made there under, under intimation to the undersigned.

Encl: As above.

PI
CESTAT New Delhi
Dated:27.07.2020

For Compliance to:

1. Asstt. Registrar (Admin. Section)

Copy to: (For Information.)

1. Sh. TJS Chawla
H.No.16/372-1,Pyare Lal Road,
Karol Bagh, Anand Parbat, New Delhi-110005.

2.  Sh. Bhowmick
Under Secretary & CPIO {Ad-1C Branch),
M/o Finance D/o Revenue,

[
North Block, New Delhi. QA‘I;\
/

o\ EZTW 1A
MGN (DESPATEH T CE

EXCIBE 3
MQ;*PE;FLLATE T"'*’N"“ ‘
T pgEw VELHE 110086






To

W 00~ O U R WM

Zhe

RTI MATTER

wT. %./F.No.R-20011/110/2020-CA Cell
TLd g Government of India
3 daTe@/Ministry of Finance
e fAvm/Department of Revenue
g5 T Aw/Competent Authority Cel!

o ok ke ke

North Block, New Delhi
Dated 20 July, 2020

. The CPIO, O/0 Competent Authority & Administrator, Delhi.

. The CPIO, O/o Competent Authority & Administrator, Mumbai.
. The CPIO, O/o Competent Authority & Administrator, Chennai.
. The CPIO, O/o Competent Authority & Administrator, Kolkata.
. The CP10, Appellate Tribunal, New Delhi.

. The CPIO, ITSC, New Delhi

. The CPIO, C&CESC, New Delhi

. The CPIOQ, AAR, New Delhi

. The CPIO, CESTAT, New Delhi

Subject:- Transfer of an online RTI Application {reg no. DOREV/R/X/20/ 00104/2) dated
07.07.2020 of Sh. TJS Chawla, Delhi under the RTI Act, 2005-reg

Sir,

Please find enclosed an online RTI Application dated 07.07.2020 of Sh. TJS Chawla,
Delhi received on 14.07.2020.

-

Z. Since the subiect matter in the RTI application dated 07.07.2020 pertains to your

office, the RT! application is transterred under section 6{3) of the RTI Act, 2005. You are
requested to send the reply directly to the applicant and a copy of the same may also be

endorsed to this cell for infermation. \

Encl: As above

-~

Yours faith% \

/
!
/

\
(S.BHowmick)i
Under Secretary & CP10 (AD.1C Branch)
Tel.N0.23095369
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Email 1D GAT-STESN) :

Status (ﬁmﬁ)(l{u ral/Urban)

Requester Letter
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DOREV/R/X/20/001 04/2

Department of Revenue on
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T DETAILS (3RET3ME IPY faaron)

v
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Language of Iinglish
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Gender (ﬁ'iTT) . Male

HOUSI NO. 16/372-L. PYART LAL ROAD, KAROL BAGH,
ANAND PARBAT, NEW DELHI, Pin: 110005

Delbi

191-12345678

chawlatjs 1 @gmail.com

Details not provided

Details not provided

No

0 (Roceivad by
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& Training} (ortginal
recipiont)

No(Normal)

As per R1T text abovc.

Details not
provided

Country (ﬁ‘ﬂ) ;

Mobile Number ! 01-7838473163

GICIERIECRE

. L Details not
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Details not
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Indian

Citizenship Status
(

Payment Gateway
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(YT B THR)
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Request Pertains to US(AD.IC)

(gt
w9 -

RTI NUMBER FILED ON LINE WITH DOPT ON 4.7.2020
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1] Petails

RATSY It

hips://rtioniine. gov.in/R FIMIS/CPIORTIDetails phpie

please provide the complete details of (1) all the applicants who have
moved tae CentralAdministrative I'ribunals, Govt. ot India fofgmm
of one notional increment to then consequent upoen their retirenigal
since they retired on 30th June of the year and were not pranted one
inerement due to them on Lst July mn terms of CCS(RPM)Rules 2008.
(2)Pleasc provide an attested copy of cach of the orderis) issued 1n
this regard on the directions o { the Central Administrative Tribunals,
Govt. of India.(3)provide a copy of the amendment to the above rules,
if any made during the last 1 years. (4) provide names and
designaiions of all concerned vfficers who moved and for signed the
Note denying the above benefit (o the retived/retinng employees (5)
an attested copy ol the note sheet of the relevant file mentioned in the
previous (4) item above (6) Total number of retired employcees whose
cases are being processed and for pending in the DobP'l.
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